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apen court. 

CENTRAL AD 11;\II!::> TRATIVE 'fRIBUJ~L • AJ .. LAHABAD BEi.CH • 

•••• 

orig i nal APplication !'10 . 382 o f 2002 . 

~ this the 21 st day of October•2003 . 

HO '1 1 BLE MR . JLJS'fICE R. R. K . THIVEDI • V . c . 
H01'1' BLE MR . D . H . rrI\·IARI . 11EL'1BER(J\ ) -
Man Si ng h y a dav. a~ed nbout 61 years . s/o s r di Bar e Bhaiya . 

R/ o House \~ . 1 0 7 2 . Dildar .\la.gar. behind Kha ti Babr.i . 

Jha nsi . 

Applicant . 

By .Advocate : sri R. K. Niga :n (absent) 

versus . 

1 . union of India through Gener;.1 1 Mana(} er• Centr d l 

Rai l \· ay , Mumbai CST. 

2 . o . R . 1 •• centra l Rail ~'la y . Jhansi . 

3 . Additional D. R. 1. (I). Centra l Railv1a y.Jha nsi. 

Respondents. 

By Advocate : s ri Ani l Kumar. 

0 RD ER 

BY JUSTICE R. R. K. TRIVEDI . V. C. 

Li s t has been r evised . tPne i s p r esent for the 

app lic a nt . we h a v e heard Sri Anil Kumar appeari ng for 

the responde nts a n d p e rused the r ecord. 

2 . It a_!)pear s t l1a t the disciplina ry proceedings wer e 

initia t ed ag2inst the applicant, who was serving a s 

crane oriver1 and was awar ded pena lty by reducing him 

in the l ower g r a de from ~. 1320- 2040 to ~. 1 200-1800. 

fixing pay a t ~. 1 200/- for a period of 1 - 1/2 y ecl r s . 

The a1')9eal again s t the afor esai d order \'las rejecte d on 

9 . 5 . 1994 . The sai d order v1as ctlall e nged b y the ap1>licant 

b e for e this •rri bunc:l by f iling o . A. no . 14 92 of 1994. 

'.rhe Ba id o. A. was allo w·ed in purt. The a iJpellnte orn er 

was g11ash ed with thk followin~ d irectio11s : 
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"The o . A. i s accordi ngl y allowed in part. The appell­
ate order da t ed 9 . 5 .1 994 (Annexure-2) is quashed. 
The appeal of the applicant shall stand r evived 
befor e tl1e c o rnpet e 11t authority arxl sh a l 1 be considered 
and decided in the light of the order dcited 17.1.1992 
and observa tion ~ade in this ordPr and a l so.ic the 
order of Hon 1 b l e Hi gh court. within a period of 
three months f r om t he dat e of copy of this order 
is filed before him. NO order as to costs . 11 

3 . rn puBsuance of the afor esaid order. the appea l 

of the applicant has been decided by order dated l2/13 .7. 0l . 

The appea l of the applicant has been rej ected a nd puni sh-

ment order has been maintained . This o . A. has been filed 

challenging t he sai d order . \'le have perused t he order. 

However . we do not find any good ground for interference. 

The f acility of hoste l was provi ded to 

applic ant t o complete LL.B co1..irse on his 

the son of the 
~ ~"\ 

assurance , fl 

it shall be v acated as a nd when required. He failed to 

fulfi l the assurance yiven and his son a nd nephew 

over stayed in the hostel causing di ff iculty. rn the 
• 

c irc umst cnces . the puni sh nent i rnposed is j ustified 

arx:1 cal l s for no inter ference . The o . A. i s accordi ng ly 

dis11\issed with no order as to costs . 

~:_-
ME.IBER (A) VICE CHA TR 11>.N 

C1IHIS H/-


